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MR. DEPUTY CHAIRMAN: What
can be done if the Notification was
issued today only. The Notification
was issued today and he asked for.
my permission and ] have permitied

him. Thercfore, he ig layinz the
paper on the Table and there is no
harm. You can see the paper to-

morrow, Now, we go on to the Re-
solution.

—

I. STATUTORY RESOLUTION SEEK.

ING APPROVAL OF THE PROCLA-

MATION UNDER ARTICLE 356 OF

THE CONSTITUTION IN RELATION
TO THE STATE OF ASSAM

II. THE BUDGET (ASSAM) 1981-
82 -GENERAL DISCUSSION ..

OI THE ASSAM APPROPRIATION
BILL 1981

MR. DEPUTY CHAIRMAN: Now,
we go on to the Resolution.

SHRI DINESH GOSWAMI
(Assam): Mr, Deputy Chairman,
Sir, under this order paper you are
tdking up the Statutory Resolution
and the Assam Budget together, So
far as taking up of the Resolution is
concerned, I have mno preliminary
objections. But, so far as the Budget
"is concerned, I have got some points
of order to make, Therefore, will
you take up these points of order at
this stage or after the Minister moves
the Resolution? I think you are
taking up the Statutory Resolution
and the Budget together,

MR. DEPUTY CHAIRMAN: Let
the Minister move it.

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir, we are going to dis~
cuss all the three together and T have
a technical objection to the moving
of this one for consideration at this
gtage.

MR. DEPUTY CHAIRMAN: Mr.
Goswami, you want to raise an objec-
tion with regard to the Resolution?
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SHRI DINESH GOSWAMI: No,
Sir. My objection is with regard te
the Assam Budget,

SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): It is with
regard to the Budget, I think,

SHRI DINESH GOSWAMIL: I am
raising an objection with regard to
the Budget.

MR. DEPUTY CHAIRMAN: That
is why I say that when I call the
other Minister, you raise your objec-
tion. Yes, Mr, Home Minister,

THE MINISTER OF HOME AF-
FAIRS (GIANy ZAIL SINGH): Sir,
I beg to move the following Resolu-
tion: —

“That this House approves' the
Proclamation issued by the Presi-
dent on the 30th June, 1981, under
article 356 of the Constitution, in
relation to the State of Assam.”

Sir, Shrimati Anwara Taimur, the
Chief Minister of Assam, submitted
the resignation of her Ministry to
the Governor of Assam on June 28,
1981, In hig report to the President,
dated the 29th June 1981, copies of
which were laid on the Table of the
Lok Sabha and of the Rajya Sabha
on the 17th August 1981 and the
18th August, 1981 respectively, the
Governor recommended the issue of
Proclamation under article 356 of the
Constitution. He also recommended
that the State Assembly may be kept
under suspended animation. The
political situation in Assam is still
fluid. Accordingly, no Ministry may
be able fo assume office bv 3lst
August, 1981, by which time the pre-
sent Proclamation will expire unless
approved by a Reso'ution of both
Houseg of Parliament I would
therefore, request the Hous~ to acord
its approval to the Proclamation
issued by the President on the 30th
June, 1981, in rvelation to the State
of Assam, :

MR. DEPUTY CHATRMAN: We
shall take up all the three items, the
Resolution, the Assam Budget and
the Assam Appropriation Bill, ¢to-
gether,
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in relation to the Stafe of Assam

SHRI DINESH GOSWAMI: I have
got a technical objection to that.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
Let me move.

Sir, I heg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consou-
dated Fund of the State of Assam
for the services of the financial
year 1981-82, as passed by the Lok
Sabha, be taken into considera~-
tion.”

The Bill arises out of Rs. 152.39
croreg charged on the Consolidated
Fung of the State of Assam and Rs.
409.37 crores voted by the State As-
sembly on 31st March, 1981 and the
Lok Sabha on 24th August, 1981,
After the demands ‘on account’ were
voted by the State Assembly, the
connected Appropriation Bill could
not be passed before itg prorogation
by the Governor of Assam and the
State Government was placed in
funds by the Governor by issue of
an Ordinance authorising  expendi-
ture up to 31st July, 1981, After the
State wag brought under President’s
rule on 30th June, 1981, the Presi-
dent, in pursuance of provisions of
article 357(1)(c) of the Constitu-
tion, authoriseq further expenditure
beyond July, 1981, pending sanction
by Parliament. The Appropriation
Bill includes all these amounts,

The State Budget provideg for gross
revenue expenditure of Rs. 409.97
crores and capital expenditure of
Rs. 251.79 crores. The Revenue receipts

including share of Central taxes and

duties and Central grants, are esti-
mated at Rs. 367.47 crores, while the
capital receipts comprising borrow-
ings and loan recoveries are placed
at Rs. 244.54 crores. The overall de-
ficit for the current year, after tak-
ing into account the effect of trans-
actiond on Capital and Public Ac-
count, will be Rs. 19.04 crores. The
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State Government will be consider-
ing masures to reduce the deficit to
the maximum extent possible,

Assam continues to enjoy the
status of special category of State in
allocation of Central assistance for
thy State Plans. The Annual Plan
for 1981-82 envisages 4 financial
outlay of Rs, 210 crores,’ of which
Central assistance will be Rs. 159.10
crores. The Budget also provides for
Centrally sponsored and Central Sec-
tor Plan schemes, including Brahma-
putra Flood ontroi, Rura] Water
Supply, National. Rural Employment
Schemes ang NEC projects amount-
ing to, in all, about Rs. 42 crores.

I would not burden the House
with further details as these are al-
ready given in the Budget documents
circulated to hon. Members,

Sir, I move,

The questions were proposed.

MR. DEPUTY CHAIRMAN: T have
to inform the Houge that President’s
recommendation under article 207(3)
of the Constitution, read with Pro-
clamation, dated 30th  June, 1981
issued under article 356 of the Cons-
titution, for consideration of the-
Rajya Sabha, o® the Assam Appro-
priation Bill, 1931, ag passed by the
Lok Sabha, has been received from
the Finanes Minister today, the 25th
August, 1981, The recommendation
was made by the President on the
24th August, 1981, )

SHRI ERA SEZHIYAN. Sir, while
considering it, I want to bring before
you and Defore the House some
serious constitutional anomalies,
They constitute very serious viola-
tiong of the constitutional provisions
and also financial procedures in con-
sideration of the Budget as present-
ed bv the hon. Minister and the Ap-
propriation Bill moved bv him, I will
be very briet While going into the
merit of this one I want to invite
your attention to the budget papers
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tirculated to us whereip it has been
stated that;

“Though the demands ‘on ac-
count’ for four months were voted
by the State Assembly, the con-
nected Appropriation Bill could not
be passed before its prorogation
by the Governor of Assam on 31st
March, 1981. The State Govern-
ment had thereafter to be placed
in funds by the Governor by issue

of an Ordinance authorising ex-
penditure for a period of four
monthg (1st April to 31st July,

1981).”

Therefore, Sir, it is presumed frem

this statement given to us that the
ordinance has been issued by the
Governor to withdraw  certain
amounts. T do not know about the

* amounts which have been withdrawa
and gpent. But in this process, the
Legislature has not been taken into

account. The Vote on Account has
been passed, but the Appropriation
Bill has not been passed by the

House. Ag per the provisions of the
- Constitution no amount can be with-
- drawn without due process as en-
unciated in the Constitution. It has
not been followed. This ig a very
serious violation of the Constitution.
It is also very undemocratic. This
House being the Council of 3tates,
we should be more vigilant than the
Lok Sabha itself in order to see that
the prerogatives of the State Legis-
latures are not taken away by the
Governor by an ordinance. In this
connection I can invite the attention
of the House to the situation which
arose in 1974 when the State As-
sembly of ihe Union Territory of
* Pondicherry was dissolved. There
was an order by the President to
take away Rs. 5 crores out of the
Consolidated Fund of the Unicn
Territory of Pondicherry even though
the House was seized of the matter.
The Legislature was not consulted
and Rg. 5 crores were taken. I
objected to this. The Chair alsn
upheld my contention. Later on, T
went to the court because the Law
Minister challenged me. I went to
the High Court of Madras. The

504 RS—11,
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Madras High Court, in their judge-
ment dated the 29th January 1975,
their Lordshipg have held ag follows:

“We are, therefore, of the opinion
that the impugned Order being un-
doubtedly inconsistent with the
provisions of the Act relating to
the procedure and the manner in
which moneys could be withdrawn
and appropriated from the Consoli-
dated Fund of the Union Territory
of Pondicherry, was invalid what-
ever  compulsory circumstances
might have existed to make it.”

Whatever compulsory circumstances.
might have existed, you <cannot
violated the Constitution, The State
Assembly has not been functioning.
Then all the functiong come to Par-
liament and the Parliament decides

- in which form the amount coulq be

withdrawn. Therefore, to that ex-
tent, the ordinance is unconstitutional
and undemocratic.

My second point is that the ordi-
nance that has been issueq should
have been placed on the Table of the
House under article 213(3) of the
Constitution. Article 213 deals with
the power of the Governor to pro-
mulgate ordinances during the recess
of the Legislature. The article says:

“If at any time, except whep the
Legislative Assembly of a State is
in session, or where there is a
Legislative Council in a State....
the Governor is satisfied that cir-
cumstances exist which render it
necessary for him to take imme-
diate action, he may promulgate
such Ordinances.”

Article 213(2) says:

“An Ordinance promulgzated
under this article shall have the
same force and effect as an Act of
the Legislature of the State assent-
ed to by the Governor, but every
such Ordinance—

(a) shall be laid Defore the
Legislative Assembly of the
State, or where there is the

Legislative Council in the State,
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[Shri Sezhiyan]

before both the Houses, and shall
cease to operate at the expiration
of ...” and son on.

So, my point js, Sir; as the Ordi-
nance was issued by the Governor
when the Legislature was not in ges-
sion, it ghould have been laid at the
first gpportunity before the State Le-
gislature. Now, Sir, by the Presiden-
tial Order issued on the 30th Jung, the
powers and the functions of the State
Legislature have been transferred to
the Parliament, Therefore, in the
absence of the next session of the
Legislature, the next session of this
House has been there, Therefore, that
Ordinance should have been placed
before both the Houses. And it has
not been Jone. They have not done
it so far. There is one more thing,
Sir. If you see the Presidential vrder
issued on the 30th June, there it is
said that the operation of the follow-
ing provisions of the Constitution in
relation to the State shall hereby
stand suspended. The President has
got the power to suspend the opeta-
tion of certain provisions of the
Constitution. If you see the suspend-
ed articles of the Constitution, arti-
cle 213 also figures in that. It says
that the proviso to clause (i) and
proviso to clause (3) of article 213
are not in operation during the DPre-
sident’s Rule, Proviso to article
213(1) and proviso to article 213(3)
have been suspended but not sub-
clause (2) of article 213, Sub-clause
(2) of article 213 is the thing which
I have mentioned and it says that an
Ordinance shall be laid before the
Legislative Assembly. And now it
should have been laid before this
Parliament which they have not done.
Therefore, this constitutional provi-
sion hag not been yulfilled ang it
hag been violated. Without that one,
they could not go this one.

Sir, there js nne more thing and
I will be brief. I think, the Govern~
ment will give a suitable answer to

this point. Sir, we have got this
Assam Appropriation Bill. Sir, I am
going on the assumption that they

have taken two amounts on the Vote
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on Account because that Ordinance ig
not before me or before the Hou:se. I
do not know the contents. 71 presume
that it is & Vote on Account because
in the Bill that has been given io us
it has been stated: “From and out of
the Consolidated Fund of the State of
Assam there may be paid and applied
sumg not exceeding those specified in
ecolumn 3 of the Schedule amounting
in the aggregate [inclusive of gums
specified in column (3) of the Sche-
dule to the Assam Appropriation
(Vote-on-Account) Ordinance, 1981.}”
That means, the Governor hag taken
not only some amounts but he has
taken some amounts as “Vote on Ac-
count” pecauge nowhere in the Cons-
titution it has been stated that the
Vote pon Account or the Appropria-
tion of this can be done by an Ordi-
nance, least of all in this gne. If you
accept that theory that both the Par-
liament and the Assembly can be
prorogued and the President and the
Governor by themselves can  with-
draw the amcuntg from the Consoli-
dated Fund, the only thing that this
House has got is that without the
permission of the House no amount
can be taken out of the Consolidated
Fund, no amount can be collected by
way of tax without the sanction of
both the Houses. This is one point.
the bed-rock on which the entire par-
liamentary system rests. Even if that
is going to be chioped off, T do not
know what is left of the parliamen-
tary democracy itself. Therefore, Sir,
if you see the Bill it includes the
sum described as the Assam Appro-
priation (Vote on Account) Ordi-
nance, 1981. The amount said to
have been drawn by the President
of India by the order of 27th July,
1981 has not been mentioned. But,
Sir, there is Jaid on the Table of the
House a copy of the Memorandum of
the Presidential Order of 18th
August. And, thérefore, I have been
able to go through that one. And
the President has withdrawn about
Rs. 110 crorves or so. But we do not
know as to how much of amount has
been withdrawn by the other ome. I
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want to know particularly about this
one. Both these amountg have been
taken as Vote on Accounty tg meet
the ordinary course of expenses in
the absence of the regular Appro-
priation. Apart from that one, there
is a specific provision that whenever
they take amounts on vote on ac-
count there is an assurance that none
of the amounts should be spent for
any new services or new instrumaot;
of service. 1 want a categorical ans-
wer from the Ministry that none of
the amounts withdrawn either by the
Ordinance of the Governor or by the
President have been spent for any
new gervices, Let them bhe very care-
fu] in giving an answer tg that. Other
wise, if I catch them on a single new
item, that will be a gross violation of
the financial procedures and the Cons-
titutional propriety.

SHR; DINESH GOSWAMI: Sir,
there are two pointg involved.
Firstly, Mr. Era Sezhiyan hag stated
the Governor hag ng power to pro-
mulgate an Ordinance,

MR. DEPUTY CHAIRMAN: Plense
go on.

SHRI DINESH GOSWAMI: Bu,
Sir, you must listen. It ig not a de-
bate.

Because of the paucity of time, I
am not dwelling on this point. My
voint is different. My point ig that
the Assam Governor by an  order
authorised expenditure of certain
amountg thrcugh an  Appropriation
Ordinance. This Appropriation Ovdi-
nance dealt with the period up to
31st of July 1981, ang an Ordinance
is also a law unlesg the Government
takes the stand ihat the appropris-
~ tion is invalid, which the Govern-

ment has not taken up till now. So.
in the field there is a valid legisla-
tion and the appropriation is a vahd
piece of law, and under article 213
if you please look to the Fresidential
Proclamation under this Proclama-
tion in clause (3) it has been gtated:
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Any reference in the Constilution to
the Governor ghall in relation to the
said State be constituteg as veferciice
the President and any reference
therein to the Legislature of the
State or a House thereof, shall, in-
sofar as it relates to the functiuns
and powers thereof bed construed,
unless in the context otherwise, re-
quired, reference to Parliament and
any pariicular reference o  article
213, to the Governcr and the Legis-
lature of the State or Houses thereof
shall be construed ag yeference tg the

President and Parliament. There-
fore, the Presidential Proclamation
has stateq that any reference to the
Governor under the Constitution

undey article 213, or to the State
Legislature, will be construed as a
reference to the President of india
and the Parliament. Therefore, when-
ever the word State Legislature
occurs in article 213, the Parliament
is to be substituted. So, under the
article the Government hag a manda-
tory responsibility to place this Qrdi-
nance before the House under article
213. Angd, unless this Ordinance is
placed, we cannot discuss the Appro-
priation Bill.

But [ have got a second poini. My
second point is that there is already
an Ordinance which is a piece of
legislation. How can we legislate on
the same matter in which there is
another piece of legislation? And, I
may draw your attention lhat this
particular question came up for
discussion in an earlier case in 1961.
In 1961 the Governor of Orissa issued
an Ordinance appropriating certain
amounts and the same amount was
included in an Appropriation Bill on
the next day in the House moved by
the Finance Minister Shri Morarii
Desaj and, Sir I will now draw your
attention to it because it is a very
important question to the Speaker’s
ruling and others ruling. E have
placed hefore you thig particular
ruling. You may pleage look to the
discussion in the Orissa Appropria-
tion Bill of March 10, 1861. 1 have
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not got the page.
it

But I have marked

[ P ]

The Minigter of Finance, Shri
Morarji Desai: I beg to move for
leave to introduce a Bill to authorise
payment and appropriation ¢f certain
further sums from and out of the
Consolidateg Fung for the State of
Orissg for serviceg of the financial
year 1960-61. What happened was
that the Governor had already issued
an Ordinance for the amount. Mr.
Narayana Kutty Menon: Before you
put the motion to the House, may 1
submit that yesterday I raised a
point of order regardinmg this parti-
cular Bill which ig the subject-mat-
ter of the grants passed yesterday by
the House and the hon..- Deputy
Speaker, who was in the Chair, was
pleased to rule that as g matter of
custom, the Chair does not take the
responsibility of deciding whether
particular measures are constitutional
or uncongtitutional. At this stage,
when the Finance Minister ig asking
leave of the House for the Appro-
priation Bill which is 5 statute in
itself 1 make an appeal to him that
in the name ¢f propriety we should
not be a party for legislating in a
very anomalous way and, therefore,
before moving the motion to pass
this particular Bill, the Government
should ccnsider advising the Gover-
nor to withdraw the Ordinance that
he has promulgated the olher day.
Otherwise, according to all canons of
constitutional propriety the Governor
has exercised this power purported to
be given to him under the Constitu-
tion to pass an Ordinance. The
Ordinance js on the gstatute bock and
on that very Ordinance that is being
placed on the Table of the House

under article 213 of the Constitution, |

independently a parliamentary legis-
lation is sought to be passed. This s
the very same point which T am rais-
{ng today.

“Therefore, in the name of cons-
titutional propriety, the Governor
should be advised to withdraw the
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Ordinance and the Government
should conside:, apart from all

questions of prestige because this
is a matlter concerning every sec-
tion of the House, that there should
not be an ancmaloug positions, as
far as constitutional legislation is
concerned. Therefore, I make an
earnest appeal to him that let him
not make thig House a party...”

“SHRI NAUSHIR BHARUCHA:
About the point of order, may I just

MR. SPEAKER: Was it not issued
before the Proclamation?

SHRI BHARUCHA: I am told that
the Ordinance was passed after the
President assumed charge of the ad-
ministration of the State.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DATAR): Sir, this question
was raised yesterday and I informed
the House that the Government has
been seized of the matter. They are
considering the cuestion as te whe-
ther the Ordinance requires any
withdrawal by the Governor or whe-
ther it has to be placed on the Table
of the House.”

Sir, I may point out at this stage
that thie Government took the
position that Ordinance wag uncons-
titutional. Unforlunately today a
different position is sought to he
taken. We are considering the mat-
ter.

SHRI NARAYANA KUTTY ME-
NON: Government can take its own
time to consider the matter. My
point is that it should not press for
the passing of the Appropriation Bill

1ill a decision is taken on the
Ordinance.

SHRI DATAR- Yesterdav, this

question was decided. The hon.

Deputy Speaker not only allowed
the discussion to go on....”

This is now the Speaker’s rulin®
which is very vital
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‘MR. SPEAKER: The point is
that we have to pass legislation
with respect to matter on wkich
there is already a piece of legisla-
tion, The Ordinance Ig as much a
piece of legislation as legislation
passed by this House. The only
difference is that the Governor of a
State is one of the organs of the
State Legislature. The Governor
and the two Houseg constitute the
State legislature and in the &ab-
sence of a session of the legislaturc;
the Governor is as much competent
as a legislature to pasg legislation,
that is, Ordinance, That Ordinance
1s law, Now, was that Ordinance
passed before the Proclamation or
after it?

SERI DATAR:

It was passed be-
fore that— ’ -

MR. SPEAKER: Then it is a piece
of legislation. It is law....”

This is the Speaker's ruling.

“MR. SPEAKER:....So far as this
matter 15 concerned, now the whole
adminisiration of the State has
passed into the hands of the Presi-
dent. Yesterday the Supplemen-
tary Demands were passed but un-
less there is the imprimature on it,
that is unless an Appropriation Bill
is passed, nct 3 pie can be drawn.
Merely because the Supplementary
Demandg have bheen passed, the
hon. Finance .M'inister cannot pay
the money... Now we are faced with
two things. Firstly, there is an Act
passed by a competent authority
allowing appropriation and, second-
ly, we are now trying to do the
same, This is an anomaloug posi-
tion. The other day it was said that
this Ordinance was felt to be void.
1f it is void, why do you not with-
draw it? What is the difficully?
Are we to decide here whether it
is void or not? Hon. Law Minis-
ter’s opinion is there. Once when
we have assumed charge, so [ar as
“this matter is concerned. this Par-
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liament is the Orissa Legislaiive

Assembly....”

Therefore, this Parliament today is

Assam Legislative Assembly.

“The President jis substitute for
the Governor. Why do Govern-
ment not withdraw the Ordinance?
It is rather a ticklish matter. It is
true, s the Hon. Deputy Speaker
said. yesterday, that in such mauters
we do not decide, but in a glaiing
matter of this kind when thera wre
two Acts with respect to the game
subject and both are  competeng
authorities, are we lo go on passing

legislation yesterday there, today
here and tomorrow somewhere
else? I am really surprised at this.

THE MINISTER OF COMMERCE
AND INDUSTRY AND HOME
AFFAIRS (SHRI LAL BAHADUR
SHASTRI): Sir, I am sorry that it
has not been possible to take a
final decision in thig matter till

this morning, In fact, we have
been considering over this mat-
ter. The Law Ministry is spe-
cially Jooking into this. Every

moment we are expecting their ad-
vice on ithig maltter jn regard to
both these points, namely whether
the Ordinance should be placed on
the Table of the House. These are
the two points which Home Min-
istry itself has raised. They are
being considered. I think it will
be possible for us to come to a fina)
decision today bhefore the House
rises.”

Now, this is important.

“MR. SPEAKER: Let this matter
stand over till Monday then. I
only want to avoid the House
doing the same thing which has
been done already. If it is right,
we do not have jurisdictien. If it
is wrong, we will have jurisdicticn.
We ought not to stultify ourselves.”

MR. DEPUTY CHAIRMAN: Ig the
Ordinance still in force?

SHRI DINESH GOSWAMI: Yes, so

Jong as it has not been placed in the
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Assembly. It will lapse only....

(Interruptions).

MR. DEPUTY CHAIRMAN: Let
aim reply. Let me know from him.
If he is not able tg explain, then, you
can say.

SHRI SAWAISINGH SISODIA:
Thig is the main point for considera-
tion. »

SHRI DINESH GOSWAMI: The
Ordinance lapses within six weeks of
the convening of the Assembly. And
when it js Parliament, within six
weeks of the convening of Parlia-
ment. Six weeks have not elapsed.
Six weeks of the convening of Par-
liament have not elapsed. What does
article 213(2) say:

“An Ordinance promulgated un-
der this article shall have the same
force angd effecl, as an Act of the
Legislature of the State....

SHRI P. RAMAMURTI (Tamil
Nadu): Sir, you hear others galso
before you hear the Secretary-Gene-
ral (Interruptions).

SHRI DINESH GOSWAMI: I am
not interested merely because it is
-Assam. It has further ramifications.
"The Ordinance-making power is an
‘extraordinary power given to the
Governor. The only safeguard is the
safeguard laid down in article 213(2)
which says that it should be placed
hefore the Legislature so that the
Legislature fnay discusg it and, if
necessary, disapprove it. Article 213
(2) says:

“An Ordinance promulgated un-
der this article shall have the same
force and effect ag an Act of the
Legislature of the State assented to
by the Governor.. <

Here, the President has sald that
where the word ‘Legislative Assemy

bly' occurs, substitute the word ‘Par-

< liamernt’. Article 213(2) says: \

‘...but every such Ordinance,
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(a) shall be laid before the Le-
gislative Assembly of the State, or
where there is a LPng]atIVe Coun—
cil in the State, before both the
Houses, and shall cease to operate
at the expiration of six weeks from
the reassembly of the Legisla-

" tyre,.. .”
In this case, iti ghould be placed be-
fore both the Houseg and shall cease
to operate at the expiration of six
weeky from the convening of Parlia-

ment. Here, the Legislature will be
Parliament. We agsembled on the
1Tth August. Six weeks have not

elapsed, Hence, the Ordinance has not
lapsed. The Ordimance ig 5 valid piecg
of legislation. When there is a valid
piece of legislation by way of an Ordi-
nance, until it is withdrawn, how can
we pasg a Bill on the same subject?
May I point out, in thig comnection,
the cage which 1 referred to?

MR. DEPUTY CHAIRMAN: Mr.
Goswami, befora you proceed further,
let me tell you that this Ordinance
provided only for payment during the
period of four monthg beginning on
the first day of April, 1981. Hence, it
expireg on 31st July. But if you say..

SHRI DINESH GOSWAMI. No. No.
Ordinance expireg until it is replaced...
(Interruptions) .

MR. DEPUTY CHAIRMAN: Mr.
Goswami, please hear me first. The
Ordinance provided 'tor withdrawal of
a sum of money for the four months
period, that is, up to 31st July. Hence,
the Ordinance lapsed on that date.

SHRI DINESH GOSWAMI. I am
coming to that. Are you giving the

executive power to legislate for
the inter-Session peried without the
approval op Parliament? Thig has

never been the case.

MR. DEPUTY CHAIRMAN. Mr.
Goswami, please do not bé in a hurry.

SHRI DINESH GOSWAMI.
1 have understood
T will reply.

Let me
C youg
point
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MR. DEPUTY CHAIRMAN: You
have gaid that the Ordinance will not
Japse ang that it is gtill valid today
when the Bill is being considered.
You have given the analogy in the
case of Orissa.

SHRI DINESH GOSWAMI. Sir, 1
have understood your point. I will
submit that by the Ordinance, the
Government disbursed money till the
3igt July, 1981, The first question
iz that thig Ordinance has the effect:
of 1aw because the amount has been
spent, the amount hag already bheen
spent under the law. How c¢an we
legislate on the samg jaw? Ig it the
case of the Governor that thig amount
has been gpent illegally? They have
already gpent thig amount under the
law. It the Government. had brought
forward an Appropriation Bill,..... "
(Interruptions). Sir, there should
not be any interruptions. Thig ig a
very seriOug matter, I would have
understood if the Government had
~ brought forwarq an Appropriation Bill
for the period grom 1st August, 1981,
saying that so far as the period up to
31st July, 1981, is concerned, there is
an Ordinance and we place this Ordi-
nance before the House, Then there
will be no objection. They can bring
an Appropriation Bill from the Ist
August, 1981. They can place this
Ordinance and say that for the period
up to 31st July, 1981...

MR. DEPUTY '‘CHAIRMAN; You
are building up...

SHRI DINESH GOSWAMI: 1
not building up any pew thing.

am

MR. DEPUTY CHAIRMAN: You
are not to the point because the
Ordinance cannot live for ever. It has
to pbe enacted and followed by a law.
If it ig not done, naturally the Or-
dinapce will lapse.

SHRI DINESH
mush be placed...

. MR. DEPUTY CHAIRMAN: The
Ordinance cannot be alive always un-

GOSWAMI. Tt
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less it is approved by the House (In-
terruptions) :

SHRI DINESH GOSWAMI. Under
article 213, an Ordinance, irrespective
of the period, must be placeq before
the House and I may disapprove.
that Ordinance.

MR. DEPUTY CHAIRMAN: That

is a different matter, (Interrup-
tions) .
SHRI DINESH GOSWAMI: Let

them place the Ordinance.

SItIRI P. RAMAMURTI: Will you
kindly permit me... (Interruptions).

MR. DEPUTY CHAIRMAN: In the
Orissa case the Ordinance was exist-
ing on the day when the Bill was
introduced and here the Ordinance
has lapsed. That is the point.

SHRI DINESH GOSWAMI: Under
article 213 of the Constitution, jrres-
pective of the period for which an
Ordinance is promulgated, the Ordi-
nance ig to be placed in the House
because the executive hag not been
given the overriding power to legis-
late gven for a ghort period without
scrutiny op Parliament. Therefore, if
it is placeg on the floor of the Par-
Hament and supposing we disapprove
it, then it will not be a valid piece of
legislation. So long as it is not dis-
approved, it is a valig piece of legis-
lation. Already, amountg have been
spent on the basis of a valid piece of
legislation. We are asked to approve
the game amount which has already
been approveg by a valid piece of
legislation. Let ug take another case.
Supposing there was a law  dealing
with certain offences after 31st July,
1981. Can we pass in this House
another law dealing with the same
period, simply because 31st July has

expired? I put another question.
Supposing under that Ordinance
Rs. 100 has been earmarked and

spent for a particular purpose, This
amount oy Rs. 100 has been spent on
the basig of the Ordinance which is a
valid piece of legislation. Can we
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pass Rs. 200 under the Appropriation
Bill which we have before ug today?
We cannot in an occupied field of le-
gislation... Interruptions). I submit,
let them place it. (Interruptions). It
is a very vital question because a
power is being

tiFns) .

{ MR. DEPUTY CHAIRMAN. The

ppint ig clear.

SHR]I DINESH GOSWAMI: It is a
very important point,

(Interruptions)

WY stieslt wga fram o (Asw
JTA) AT AL FEA AW
MR. DEPUTY CHAIRMAN. He

has raised the point of order. (Inter-
ruptions). So, let us hear the Minis-
ter, let us qee what he hag to say.

SHRI P. RAMAMURTI: 1 am not
going to repeat the same thing, I do
not repeat the same thing or the same
argumentg that the other people have
given. T am putting it from a differ-

ent angle,

»Y wdfag sawr e (YTlAT) ¢
w4 Afax, feam gg & &y
7% %)

st gwawnfa : fFa1d a1 aga
qroEr ®OF

=y welog S\ AT : WT 3T F7
T waT wF ARAT WIEA £t

sy gwaweafa : AAAT AR E
" afEa caTET TG W1 IH MR L
(u=arT)
st wefeg s A o ST 9T
Higa 7 FAT F. . (ouawtd)

taken. .. (Interrup-"

I

| RAJYA SABHA ]

Biul, 1981 336

- ot guawafi S SW "/lEw A
FET & TAFi 93 F@ E, a0 .
(zTa14)

o 5ei6g gz 747 39F gz
FIA AT atg 43 F . (wumuE)

PRASAD
point.

SHRI NARASINGHA
NANDA. I wi]] rase a new

(Interrupt ions)

SHRI DINESH GOSWAMI: 1 have
got the Ordinance before me, The
Ordinance does not gpecify any period.
I have got the Ordinance before me.
(Interruptions), It says: The Assam
Appropriation (Vole on  Account)
Ordinance 1981 to provide fer the
withdrawal of certain sumg from and
out of the Consolidated Fund of the
State of Assam to the serviceg of a
part of the financial year, ending on
the 31st day of March 1982, They
have not mentioned..... (Interrup-
tions) Parl can go upto November.
I have got a copy of the Ordinance
here. (Interruptions)

SHRI R. RAMAKRISHNAN:
(Tamil Nadu): You place it now and
solve the problem.

Tt *(Interruptions)

MR. DEPUTY CHAIRMAN. That
is why I gay, let us hear the Minister
what he hag to say; then you ecan say
if any point jg left. T

SHRI P. RAMAMURTI: Will you
give me an opportunity after him?

MR. DEPUTY CHAIRMAN: That
would be better.

SHRI P. RAMAMURTI: So after
him T will speak,

»t Almg WAt W€ gEE! WL
Ta Nfag | gwnr Y T I
7 7
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sy gagamfa : ozr wmaE o9
TET ZT 1 AW FET AL |
(Interruptions) Just a moment, Mr.
Goswami. Pleage hear me. You ste
the Assam Ordinance No. 1 of 1981,
para 2, in which it ig stated—I am
reading just the last two lines:

“...in the course of payment dur-
ing the period of four monthgy he-
ginning on the first day of April,
1981 in respect of services...” gte.

So it js four months, Let the Minister
reply to the objection raiced by Mr.
Sezhiyan. ’

SHRI SAWAISINGH
Hon, Shri Sezhivan
have raised similar pointg of order.
(Interruptions) Mr. Sezhiyan has
given the example of  Pondicherry
Assembly which, wag in  existence.
Therefore, that example ig not applic-
able to the Assam case. Mr. Goswami
hag also referred to...

SISODIA:
and Goswamiji

SHRI ERA SEZHIYAN: It was dis-
solved.

SHRI® SAWAI SINGH SISODIA:
No, it wag in existence. In Qrissa also,
the period had gtill to expire and be-
fore that there was another  Ordi-
nance. Th, most important question
is, poth the hon. Memberg have re-
ferreq to article 213 and they are in-
sisting that thy Ordinance should be
placed before the Legislature and if
the legislature ig not in existence, it
shoulg be placed before both  the
Houses of Parliament. Sir, you have
rightly pointed out, the Ordinance
says—a copy of the Ordinance is in
my hands—

*. . .in the course of payment
during the period of four months
beginning on the first day of

April, 1981, in respect of the ser-
vices specifieq in column (2) of the
Schedule”.
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It meang the Ordinance expired oll
3lst July, 1981. Thercfore, the ques-
tion does not arise when the Ordi-
ance wag not in force, Where is it pe-
Cessary? It ceased on 31st July, 1961;,
therefore, when the Ordinance has
ceaseq and it is not in force, it ig not
necessary at all. Articlg a3 doeg not.
help in any way the argument of
both my friends. It does not support
their argument. If there 1s timg left,
if there is a determined time in the
Ordinance and more time is left, then.
of course, it ig necessary. In this case,
the Ordinance expired on 31st July,
1981 and the Houses have met from
17th August, 1981, Therefore, jt was
not necesgary to place copies of the
Ordinancg on the Tables of the
Houses. A copy of the Assam Ordin-
ance hag already been kept in Par-
liament Library. (Interruptions) .
Sir, T want to point out the factual
position that the Government has
taken all the precautions. Even
though the Ordinance wag not in
force. ..
(Interruptions)

SHRI ARVIND GANESH KUL-
KARNI (Maharshtra): Parliament and
Parliament Tibrarv are the same
thing?

SHRI SAWAISINGH SISODIA. 1t
wag placed  therg so that the hon.
Members can sep for information. It
wag for the information of the hon.
Members, so that they can see very
well that the Ordinance was only for’
four months. The Ordinance was
only for a four-month period and
that period has expired. The copy was
there and if they  had iaken the
trouble of seeing it, they would have
foung that the period had expired
angd ﬁ’lev might not have raised this
argument. Sir, this argument Thas
been repeatedly put before the House
and I would gay that whenever there

is a weak case the arguments are
repeated and wrong referenceg  are
made, T would put it to the hon.

Deputy, Chairman as well as the hon.
House that because it is clearly be-
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fore the House that the Ordinance
hag lapsed on 3lst July 1981, it was
notl necessary and, according to articie
213 (1) (c) of the Constitution' this is
not applicable at all. The Govern-
ment hag not committed gny illegal
act. The Appropriation Bil} ig in order
ang the points of order raised Dby
them are not gupporteq by any fact
or any law whatsoever.

SHRI P. RAMAMURTI: There is a

very important question. gir, the
hon, Minister forgetg that the Con-
stitution does not give 1egislative
powers to the Executive and the

Governor is acting in hig capacity as
the executive since the Assembly was
not sitting. Otherwise they would
have left it and brought a new Ap-
propriation Bill for the entire period.
Why wag it? Because on the 31st
March the Assembly was prorogued
by him at midnight and since no
snoney could be spent from the Ex-
chequer they had to promulgate that
Ordinance. Now, when the Asgembly
has not been dissolved, you should
have placeq it before the Assembly.
‘The Assembly has been dissolved just
now. It wag then suspended...

SHRI ERA SEZHIYAN. Animated
suspension.

SHRI P. RAMAMURTI; Towards
the end of June they convened the

Assembly.

MR. DEPUTY CHAIRMAN. That
point hag already been covered,

SHRI P. RAMAMURTI: No, it is
not covered. You don’t want to hear
at all. You just want to pressurise
us. He never raised that point. I am
raising  it. Normally, Parliament
would not have taken it because the
Assembly was there. The Assembl‘y
Was only prorogued and ‘therefore it
would have come before the Assembly
before the beginning of July. U:n—
fortunately the Assembly was dis-
golved, prorogued or kept in guspen-
sion on the 23rd or 24th on the 1re-
signation e the Chief Minister, At
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that time Parliament was not, sitting
and we did not nave the opportunitly
to say anything. Therefore, Sir, when
the Asgsembly is under suspension,
Parliament gets the power. Therefore,
whep, Pariiament got the power, it
was their pusiness to convene Par-
liament immediately and place the
Ordinance and ask ug to approve or
disapprove it. They did neither, They
kept quiet and now they call us and
ask ug to legislate, Either you say it
is not a legislation or, ¥t it jg not, a
legislation, you cannot ask us fo legis-
late on that. It is a meaningless thing.

. You cannot eat the cake and have it

too. You say it iz a valid legislation.
If it is a piece of valid legislation,
where ig the need for ug to legislate
on that? There is no need for uz to
legislate. You can't have it both ways.
If you say it is necessary for Parlia-
ment to approve and pass that legis-
lation, in that cage the Ordinance
must be placed here and we must be
given an opportunity to disapprove
it. That js the first point. And the
second point is, this is a tolal nega-
tion of Parliament’s powers, of the
Legislature’s powers. For the first
time we have heard that the Gover-
nor legislates and passes an Ordin-
ance,

SHRI BIPINPAL pAS (Assam); On
a point of order. I want tg draw the
attention of Shri Ramamurti to
Article . 168 of the Constitution:

“(1) For every State there ghall
be a Legislature which shall consist
of the Governor, and...”

SHRI P. RAMAMURTI: 1 know
that. '
SHRI  BIPINPAL DAS; Two

Houses in gome Stateg and one House
in other States. In the absence of the
Legislature, the (overnor cap fune-
tion as the Legislature and, therefore,
he has the power of issuing an Ordi-
nance.

SHRI P, RAMAMURTI. I just want
to point out that he ig carrying coal
to New Castles. If the Governor has

that absolute power ¢of Jlegislation,
e SRS
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there was no need... (Interruptions)
Plegse listen. Don’t interrupt. If the
Governor has got that absolute power,
there wag no need for article 213
whereunder the Governor's Ordin-
ance has got to be a_pproved, So he
nas not got that power. Let him un-
_derstand that. When the  Assembly
is dissolved, when the Assembly was
kept in guspension, w, come into the
victure, meaning within six weeks it
must be placed before us. (Interrup-
tions) We did not get it.

SHRI BIPINPAI, DAS: Sir, ggain,
he is wrong. Parliament, does not ne-

cessarily come into the picture im-
mediately. There is time gap.
SHRI P. RAMAMURTI. The mo-

ment the Assembly is suspended, we

come into the picture, Wg are the
Assembly. (Interruptions)
SHRI BIPINPAL DAS: Even the

school child knows it.

SHRI P. RAMAMURTI. We also
know something, Don’t think that you
alone are a wise man, If that is o,
why are you asking us to pass a legis-
lation, why do you ask us to appgove

the amount that hag already been
spent? If you are gy sure of your
ground, you withdraw that portion

from the Bill. Why do you ask us to
approve the money that has already
been g¢pent?

SHRI BIPINPAL, DAS. The time-
bar ig given in the Constitution, That
iz why we had to come...

SHRI P. RAMAMURTI. Secondly,
from the 1lst of August, 1981 there
wag no valid piece of legislation for
spending a single pie from the Con-
solidated Jund of Indig or of the
State of Assam. Therg wag no valid
icgislation what-oever and they are
asking ug to legislate on gomething
that has already been gpent. This is
something extraordinary, You ghould
have calleg Parliament in gession and
put pofore it Al] that I would say is
I would like the Chairman to consi-
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der very gerioug points; these are not
ordinary points, The Chairman him-
self must consider these. We do net
want a ruling from you. You do not
take the responsibility, Theg, ave
very gerious points which we are
posing. The rights of Parliament are
being impaired and the Governor
takeg into hig hands all the powers.
Therefore, we want a ruling.

SHRI NARASINGHA £ PRASAD
NANDA.: Sir, I will raise a totally

different point’from the oneg raised
by Mr. Era Sezhiyan Mr. Dinesh
Goswami and Mr, Ramamurti. Sir,

according to my understanding of the

provisiong of the Constitution, the
Governor has no power to  draw
money by an QOrdinance,

MR. DEPUTY CHAIRMAN. That
hag already been covered.

SHRI NARASINGHA  PRASAD

NANDA: Kindly listen to me. (Inter-
ruptions) Why don’t you listen to
me? (Interruptions) Sir, if you kindly
read article 213 of the Constitution
and article 357 of the Constitution,
you wil| find that there is a marked
difference between the twgo articles.
Article 357(I)(c) is very  specific:
“for the President to authorise when
the Houge of the People ig not in
session expenditure from the Con-
solidateg Fund of the State pending
the sanction of such expéenditure by
Parliament”. Therefore, if the pro-
mulgation has  bheen issueq under
article 356 of the Constitution, in ex-
ercise of the powers conferred under
article 357(I) (¢) when the House of
the People is not in session, it can
authorise expenditure from the Con-
solidated Fund op the State. You do
not find a similar provision under
article 213. Article 213 relates only to
making other kinds of legislation,
other than financial legislation. 1
would also refer you to the debates of
the Constituent Assembly. When this
wag being debated on the floor of the
Constituent Asgembly, these points
were made gufficiently clear by the
founding fathers, Now we have in-
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troduced thig discussion., We have
tried to introduce the discussion when
the situation hag arisen. If we go on
playing with the Constitution like
this, ag and when it suitg our purpose
We introduce a new element which
wag not there in the Constitution,
then, I wound.. (Time-bell rings)
Please let me formulate my question.
Mr. Deputy Chairman, on my  point
I would require you to rule specifi-
cally whether. ..

SHRI JAGDISH PRASAD
THUR (Uttar Pradesh): Let
Chairman give the ruling.

SHRI NARASINGHA PRASAD
NANDA. When the Deputy Chairman
ig occupying the Chair, I think he
hag to do it, Now, the point on which I
want to have a ruling from the Chair
is whether Articly 213 and Article
357(1) (¢) are same or similar or the
power given to the President is
specific. While Article 213 ig silent gn
the question of authorisation of
penditure. ..

MA-
the

eX-

SHR] BIPINPAL DAS: Mr. Nanda,
where ig it said in the Constitution
thatt when the legislature ig not in
session, the Governor has no power to
pasg a legislation on financia] mat-
ters? Please read. The provision is
before me. Therefore, there is no
such provision as you are arguing.
The provision here ig a blanket pro-
vision. “If the Governor is satisfied
that, circumstanceg exist which  ren-
der it necessary for him to take im-
mediate action, he may promulgate
such Ordinances as the circumstances
appear to him to require.” Thig is a
blanket provision,

SHRI NARASINGHA PRASAD
NANDA: No, no. That ig the point I
am making. Therefore, I want the
Chair to rule and I will certainly be
boung by the Chair’g ruling. The
question g5 whether Article 213 au-
thorises the Governor of a State to
authorise expenditure as the Presi-
dent ig authoriseq under article
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357(1) (¢). Please give me your ruling,
on this point.

SHRI ERA SEZHIYAN. Mr. Dc-
puty Chairman, there are two m-
portant aspects. One 13 whether the

Governor hag got the blanket power.
There is a Constitutional provision.
What the honourable Member who
preceded me said js quite all right.
“The Governor may...” It hag been
restricted. Iy you read Article 213(2).
that jg an important one—"“An Or-
dinancg promulgated under this
Article ghal] have the same force and
effect ag an Act of the Legislature of
the State assenled ty by the Gover-
nor but every such Ordinance—(a)
shall be laig before the Legislative
Assembly of the State. or where
there ig a Legislative Counci] in the
State, before both the Houses...”
Suppose it is disapproved, then it
goeg off. The blanket power ig not
there. If six weekg expire, then it lap-
ses. The ban ip the Constitution de-
pends upon the period of this action
of the legislature, We are approving
the action of the Governor, not the
legislature. Suppose an Ordinance
says, you pay Rs. 100 crores, and Rs.
100 croreg have already been paid.
Do you mean to say that the Ordin-
ance having ‘fulfilled the mission, is

no longer valid?  Therefore, you
should go by the Constitution.
Secondly, the honourable Minister

said that he hag already placed a copy
of the Ordinance in the Library. The
Constitution  goss not say that it
should be placed in the Library. The
Constitution sayg that it ghould be
laid before the House. Laying a copy
of it in the library is not provided
for.

SHRI RAJENDRA SINGH ISHWAR
SINGH (Madhya Pradesh). Mr.
Deputy, Chairman, a reference has
been made to Article 357. That me-
rule
has been imposed. We are here con-
cerned with the effect of Article 213
with reference lo the Ordinance that
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was introduced by the Governor, As
has been mentionegq by the Minister
here, the power ty withdraw money
expired at the end of July, There-
after, it becomes absolutely necessary
that there should be a fresh legis-
lation to empower withdrawal of
money. Accordingly, the present Bill
has been moved. The gbjectiong that
have been raised do not have any
validity. It appearg that perhaps it
was not realised that the power 1o
withdray money wag restricteq to
31st July only. T would not gay that
the Ordinance has either lapseq or
Lecomg infructuous. The Ordinance
was good for the period for which it
wag valid. Thereafter it becomeg ab-
solutely necessary that there should

be a fresh legislation authorising
withdrawal and  expenditure of
money.

MR. DEPUTY CHAIRMAN: Cert-
ain objections have been taken...
(Interruptions). Shri Dinesh Goswami
has refered to the ruling of the
hon'ble the Speaker and his obsetva-
tions on March 10, 1961. He referred
to the hon'ble the Speaker’s ruling
in detail, T need not go into  those
things.

Replying to Shri Era Sezhiyan and
Shri Nanda 1 would like to say that
the Governor had this right to issue
ovdinance  The hon'ble the Speaker
had held this in the case when the
Orissa Appropriation Bill was before
Parliament. He said and I would
quote: “The Governor and the {wo
Houses constitute the State  legis-
lature and in the absence of the ces-
sion of 1he State legislature, the
Governor ig as much competent as
the legislalure to pass legislation, that

js. Ordinance”. That concludes the
whole maitter there,
Secondly, so far as placing of the-

Ordinance on the Table of the House
iz concerned because it related to an
earlier period, it was not relevant on
the date on which the House met.
Therefore. it was not necessary {o
lay it on the Table of the House.

'
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Thirdly, the Ordinance was for
four months and the perioq termi-
nated on July 31, 1981. Therefore, the
President issued an order under arti-
cle 357(1) (¢). The Ordinance was
for incorporating the vote on account
the demands in respect of which were
already voted by the Assembly, But
the Appropriation Bill in respeect
thereof could not be passed. That is
the point, After the prorogation of
the Assembly, the Governor promul-
gated the Ordinance, The amount of
vote on account appropriated in the
Ordinance is included in this Appro-
priation Bill now for the whole year.
Therefore, the House has full control
on the previous money and also the
{uture money that is going to he
spent by the Government. Therefore,
I cannot say that the power of Par-
liament has been eroded on the basis
of which the objections have  been
raised. Therefore, I think the o¢b-
jections do not merit attention.

SHRI P. RAMAMURTI; Why don't
you refer it to the Chairman?

MR. DEPUTY CHAIRMAN: Mr.
Ramamurti, being a senior Parlia-
mentarian vou should not make such

remarks. A person sitting on  the
Chair is competent to make ¢bser~
vations. Th- we . ule out the
points of order.

SHRI P, RAMAMURTI: With all

respect, 1 only wanted the Chairman,
who hagq occupied the position of
Judge of the Supreme Court, to give
ihe ruling because he will be i a
belter position to interpret Constitu-
tion than yourself,

MR. DEPUTY CHAIRMAN: Cert-
ainly he is in a better position. But
the person occupying the Chair can-

not be prevented from making his
observation.
SHRI P. RAMAMURTI: You

should not have taken this responsi-
bility.

MR. DEPUTY CHAIRMAN: The
motions have been moved. We have
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been allotted three hours for the

discussion of these three Motions,

ol AREAT WA@ WF o S,
g &9 g, WY TE gwv oL .,
(sa=era) ' '

dadta wid faawm @ wew dE
(i d@raisA £8{) . WEE qUIA]
g W FGAE [T F41C &1 T
FRT TEWA 7 T AR qAw  HAR
T g AT ANF 12 X AMTZTRT qF
FC & . (saws) W Fw & [y
Fifan g A7 =Faa g 77 +f@q |

MR. DEPUTY CHAIRMAN: Let us
sit for a little time more.

-

wt qrieaT WG WE: AN FATT

qAATT wAT WU A F TG FET &,
FW W AT A FIATE TX@ §
gAY gEw gwetdr fadadt w
qu FTAT &, IART LETTAL & M7
fea w7av Wt agt &1 Afx 5g aga
F37 Ageaqyt faww g T =4 97 q9%
FT %(3W g1 14y, gAfad a3 gwfa-
a1d 31 dfw 3oy QI 98 ¥ AT
78 ¥, 3g @19 4 ATE FEAT ATEAT
1 neft wig uig am TH g ) AR A
%7 z8% {aq 9wg =q1 AT &1
zafes 9u frgew & f5 zaw @@
O 4 A WL FA ST AT AT
qwT v F FA TIE AT A
| )

MR. DEPUTY CHAIRMAN: Let us
sit upto 7 o’clock.

w9 W1 W FE IT TE A5 F |

At AATAT TR WE . ¥AT G
Qi AT ¥ TAFC ZW &7 FY AR
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At FATR KO TH LTI T
Fi AW Ad §1 A g AMET T
T7 T AT T gie Afs7 mwiv
12 39 & weF Afad )

SHRI P. RAMAMURTI: Sir. with
all respect to you...(Interruptions).

SHRI RAMAKRISHNA HEGDE
(Karnataka): Sir, this is a very im-
portant matter, (Interruptions).

SHRI P. RAMAMURTI: Sir, with
all respect to you, Sir...(Interup-
tions)

it wifar wm gewwl 0 g
a #@ifag 1+ .. (wagiw)

S PR W@ WE 0 AT FAT
ot zas fax darc g

SHRI P. RAMAMURTI: Sir, with
all respect to you, we want to reopen
this issue. (Interruptions).

MR. DEPUTY CHAIRMAN: Mr,
Nanda, please start the discussion,

SHRI P. RAMAMURTI: No, Sir.
With all respect to you, Sir, we want
to reopen this question when the
Chairman occupieg the Chair and we
want to have his ruling. He may
overrule you also. So, we want to
reopen this question. We cannot
allow the discussion now and we are
going to reopen tkis question. Thig is
a very important matter, (Interrup-
iions).

MR. DEPUTY CHAIRMAN: You
can claim that right. You may do
whatever you wan: to do. But let us
proceed with the Bill now. (Interrup-
tions).

SHRI P. RAMAMURTI: I do not
want to do it.
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MR. DEPUTY CHAIRMAN: You
may not want it, (Interruptions).

SHRI P. RAMAMURTI: We do not
want to do it. Once you have taken
this position, we want to reopen this
question.

MR. DEPUTY CHAIRMAN: Mr.
Ramamurti, what I have said is clear.
My observation is open to question.
It may be opert {o question, But let us
proceed with the discussion now. Yes,
Mr, Nanda, (Interruptions), Yes, Mr.
Nanda.

SHR1 JAGDISH PRASAD MA-
THUR: We must reopen it. (Inter-
ruptions). We cannot start the dis-
cussion now. (Interruptions), Qnce
we begin the discussion, then it be-

comes final.

SHRI RAMAKRISHNA HEGDE,
Sir, this is a very serious matter. A
constitutional question hag been
raised. So, please allow us to reopen
it. (Interruptions),

MR. DEPUTY CHAIRMAN: I do
not mind it, But let us start the dis-
cussion,

~ SHR] JAGDISH PRASAD MA-
THUR: If we begin the  discussion
now, it means that it is final

MR. DEPUTY CHAIRMAN: If you
want to reopen the question, you may
do it and I do not mind. But let us
start the discussion. Mr. Nanda, will
please speak now? (Interruptions).

st qmvax wa@ wWE AT
AT war S zaw fad Aye §

MR. DEPUTY CHAIRMAN: No; I
am not going to do it. Yes, Mr.
Nanda.

Y dtaraw ®AT 0 0AqT gNw 6
a9 % T AT | 39S 41T FA

dY WG FT GFF § 1 HIAT wIAA
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SHRI V. GOPALSAMY (Tamil
Nadu): Why should we be deprived
of that discussion?

(s7saw)

of quawiif . wr afeg 19T 5
dfsq 1wt 5. 3039 §. (suaaw) ..
T Ay Ffaqd A & 37T AT 1
Nandaji, please stary the discussion,
(Interruptions),

SHRI RAMAKRISHNA HEGDE:
Sir, this is a very important matter.
(Interruptions).

MR. DEPUTY CHAIRMAN:
right. Mr. Bipinpal Das.

SHRI BIPINPAL DAS: You want
me to start? (Interruptions),

MR. DEPUTY CHAIRMAN: Yes.
(Interruptions),

SOME HON. MEMBERS: No,
(Interruptions). This cannot go.
all walk out. (Interruptions),.

All

no.
We

(At this stage, some hon. Members
left the Chamber)

sy AEiTaY wEE wEy w0
goER § FRGTAT 7E wEA 2,
zafas g9 a1F mive T 72 T

(At this stage, some hon. Members

left the Chamber)

MR, DEPUTY CHAIRMAN, It is
not for me to say. You can ask the
Government to do that. (Interrup-
tiomns).

SHRI DINESH GOSWAMI: Sir, on
an important debate like the debate
on Assam, I expected that the Chair
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would respond to the views of the
Opposition. You have not responded.
On the contrary, you have started the
debate on the Assam Budget and the
Assam Proclamation and it is only on
the basis of the views of only one
party without listening to the views

of the other parties, This is wrong
and, therefore, I walk out.
(At this stage the hon, Members

left the Chamber]

SHRI RAJENDRA SINGH ISHWAR
SINGH: Sir, I think the Opposition
parties have walked out for the
simple reason that they do not want
to start the discussion,

SHRI R. RAMAKRISHNAN: Not
all. We are here and the discussion
has already started.

SHRI V. GOPALSAMY: We
here.

are

SHRI RAJENDRA SINGH ISHWAR
SINGH: Very good.

MR. DEPUTY CHAIRMAN: Yes,
Mr, Bipinpal Das .

SHRI BIPINPAL DAS: Mr, De-
puty Chairman, Sir, T will be very
brief.

The Budget is before us. I do not
want to say anything on the pro-

‘mulgation of the President’s rule. It
is very clear. The circumstances were
such that there was no other way but
to pomulgate the President’s rule and
keep the Assembly under animated
suspension, I need not dilate upon it.
It is known to everybody.

The Budget is before us. It is a de-
ficit budget. Assam hag always bheen
suffering from deficit budgets, only
because it is a very backward State,
economically speaking. Not much de-
velopment has taken place and,
therefore, there is not much scope for
mobilisation of resources. Ninteen
crores of rupees as deficit is not a
small amount, go far as this State is
concerned,
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Now, Sir, it is a matter of regret
that in spite of so much of natural
resources available tg the State, de-
velopment has not taken place. Two
things are very important for the
development of this area, not only
Assam but the entire north-eastern
region, Two items are very import-
ant. One is transport; the other is
power, And Members of Parliament
from that area have been shouting
about it for a long time. But  things
were not moving. Only now I am
happy to say that the Government
hag taken very serious steps to make
a move further., For example, the
four hundred mile long river Prah-
maputra have only one bridge. Now
the Government has decided to have
four bridges. We were shouting for a
broad-gauge line only up to Gauhati.
Now the Government has agreed that
this line will be further extended in
course of time up to Dibrugarh and
Tinsukia. It is a very good develop-
ment, I am happy to note that the
new Governor of Assam has announc-
ed on the Independence Day tha; not
only the existing line up to Tinsukhia
and Dibrugarh will be converted into
a broad gauge line but a new railway
line will also  pasg through more
important areas like Silaghat, Goln-
ghat and Jorhat, so on and so forth—
thickly populated areas of the State,
heart-line of the State if I may put il.
These are good developments that
have taken place. We hope that Gov-
forward in taking
further steps in the matter of econo-
mic development,

Sir, paper mills are coming up. I
may point out that in Assam we can
have enough of paper mills, because
we have enough of raw material {for
them. We can have sugar mills. We
can have industries pased on natural
gas., We can have industries based nn
petroleum. Now we are going to have
one petro-chemical complex. But T am |
sorry to point out that natural gas is
being burnt, is being wasted, for years
and years angd years, for nothing, ex-
cept that a little is being used in &
fertilizey plant snd near about some
electrical plants, Now, this can be
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only
but also pro-

utiizsed for the purpose of not
producing fertilisers
deciion of power,

So tar asg power -is concerned,
norii-eastery region ig very important

trom the point of view of hydel
power, The hydel potential of the
entire region is about 12,000 MW,

which is nearly one-third of the total
hydel poiential of the whole country.
And [t properly developed, not only
it will help 1o develop the entire area
industrially but we can sell electricity
to Bangladesh, to Nepal, to Bhutan
and other areas. And, therefore, I
would like to emphasise upon the need
for developing hydel power at. a
greater speed in that region.

The Kapili project is now  under
construction. But I am very sorry to
say that the progress is very, very
siow. The target date is going on
changing, Sometimeg they. say it will
be ready by 1982, sometime it is 1983
and now it is 1984, The work is going
en at a very slow pace. It should be
expedited,

I would like to emphasize (wo
points about industries in thig area,
about the industrial development of
this urea. One, we should empnasize
upon the medium and small-scale in-
dusiries, Large-scale industry  will
come up like the petro-chemical com-
plex. But that ig different. Generally
speaking, if you want to industrialise
the entire area, theh we ghould em-
phasize upon the smali and medium-
scale industries. And, ncrmally, in-
dustries should be based on the lo-
colly available raw materials, because
transport ig a very big problem G  1If
yvou want to carry raw materials irom
ouiside the region, it will be very

difficult. Therefore, it should be bas-
ed on the locally available raw
materials.

Sir, Brahmeoputra is a big prob.em.
We have discussed it g0 many times.
Thiz vear we have had tremendous,
terrible fioods and a huge destruction
of cropg and losg of life, loss of cattle,
sgp on and g0 forth. Sir, I have been
sheuting in ihis House that you can-
not solve the problem of Brahmaputra
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in one year or ip five years. Five
years are not enough. Sir, gpme Ame-
rican experts were invited by the
Government of India some years ago
to advise the Government on how to
control Brahmaputra river. The Ame-
rican experts are reported tg have
given in writing to the Government of
India, after seeing the whole thing,
saying that they had learnt the tech-
nique of taming and controlling ri-
vers, but they did not know how to
control and tame geas. The breadth of
the river at one point is 12 miles.
Therefore, it is a very serious prob-
lem. Erosion problem is there, ¥lood
problem ig there. Also, such a huge
source of power is not being utilized
for developmental purposes, [ sug-
gested long ago with Dr. Rao was the
Minister and when Mr. K. C. Pant
was the Minister to have a 25-year
plan only for Brahmaputra, You can-
not Jo it in five years, Dr. Rao zaid it
would need 500 crores of rupees. Shri
K., C. Pant said that Rs. 800 crores
would be needed. Now, perhaps it will
cost between 1000 crores and 1500
crores. We cannot spend that much
money immediately, Please try to
spend it in 25 years and tame Brah-
maputra so that we are not only able
to control floods, but also develop
power and irrigation sources, So many
things car be done, There are various
ways by which rivers can be con-
trolled. I do not want to go inty that.
I insist that you should have a 25~
year plan for Brahmaputra,

I am very happy that negotiations
are going on between the Government
and the Leaderg of the Assam agita-
tion on the issue of foreign nationals.
I must congratulate the Prime Minis-
ter and the Government of India that
they have shown tremendous amount
of patience and -perseverance. People
say that they are going on talking
and talking and nothing is happen-
ing. I am not of that view, You have
to talk. The problem is not so simple.
It is a very complicated and complex
problem. It is an old problem., You
cannot solve it in one day or during
the course of pne discussion, There-
fore. the approach adopted by  the
Government towards finding a soiuticn
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of this problem is really laudable. I
must congratulate the Government
for that. It is absblutely clear that the
Govenment is very sincere ang very
serious about finding a peaceful solu-
tion of this problem, I must also say
that the agitation leaderg have also of
late shown a great deal of sincerity
and seriousness in arriving at a peace-
ful solution to this problem. I said
earlier and I repeal that ngo prob-
lem can be solved by the method
of ggitation. No treaty can be
signed without negotiations. Even
the movement leaders have realis-
ed it No problom can be golved
through agitation. It can he done
only through peaceful negotiations.
Therefore, the pegotiations are going
on. It is a very encouraging thing
sp far as I am concerned. So, the
negotiation must go on. It is very
clear. Any one side cannot say that it
must have everything. This kind of
attitude woulg be wrong and I am
happy that both  the sides are now
showing signs of accommodation, ad-
justability and so on. I am wvery happy
T know it and I must put it on record.
Both the gideg are moving forward as
far as my information goes. Ulti-
mately, there must be some kind of
compsomise. Adamant attitude  will
not help at all if one wants to find a
peaceful solutien,

There are difficulties on both sides.
The people have their own feelings
and sentiments, Their leaders led a
very big agitation. They cannot now
suddenly do something which will
not be acceptal#e to the people to
whom they made promises. This is
their difficulty. The Government has
hundreds of difficulties. These are not
simple things. There may be one lakh
or two lakhs or three lakhgs of foreign
nationals, Whatever may bhe the num-
ber of foreign nationals, to unsettle
them, to remove them from ene place
to another place is not a very simple
thing. Eccnomically it is difficult, ad-
ministratively it is difficult, And it
may have terrible social repercus-
sions, may be even international re-
percussions, who knows. Therefore,
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we must try to appreciate the diffi-
culties of both the sides. In spite of
that, if both the sides have shown a
tendency, a desire, a willingness to
meve forward towardg narrowing the
gap between them, bridging the gap
between them, that itself is a sign of
progress. I am rappy about that.

Sir, I am an optimist. I am absolu-
tely sure, given a little more time,
more patience and more persever-
ance, I think, the Government will be
able to come to some gettlement with
the agitation leaders, The agitation
leaders also know the realistic situa-
tion today. Sir, one can write down
any kind of solulion on paper. But no
idealistic solution will help us, The
solution must be realistic, must be
praclicable and roust be such ag can
be implemented on the ground. What
is the use of signing an agrecment
which cannot be implemented? The
Government can easily come to an
agreement and say, “All right, we will
accept this and that,” an agreement
which cannot he implemented at .all
and which may take even 20 years or
30 years or 100 years and nobody
knows. Therefore, we must try to find
a solution which ig realistic, which is
practicable, which can be worked out
on the ground and which is  within
the boundg of the Constitution and
the laws, national commitments and
international obligations. All these
parameters are there and there are
also human  considerations. Within
these parameters we will have to find
a gsolution. The things are going on
slowly and therefore the people are
generally tired, And they say, what is
going on all the time. But, Sir. I am
not so tired. I think, the problem is
complex and difficult. I am very hope-
ful that ultimately some solution will
be found out very soon.

Finally, Sir, I vsould only say one
thing. I would appeal to all political
parties, I would appeal to the entire
press in the country and I would
appeal to all the Members of Parlia-
ment that let us adopt one attitude.
There is no hard angd fast solution to
this problem. Nohody can just preduce
a solution out of ‘s pocket, The two
sides are carrying on the negotiations.
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They have not broken the negotia-
tions, Let us adopt one attitude.
Whatever solution the Government

and the leaders of the agitation arrive
at, whatever settlement they arrive af,
whatever solution they ultimately
arrive at, we shall accept it and we
shall not quarrel. There is no use our
saying, “No, no. What is this? This is
not good. That is better. You should
do this thing and that thing.” There
1s no use saying all this, Only those
who are negotiating know what the
difficulties are. And, therefore, our
attitude should be only a constructive
attitude that we should support what-
ever settlement is ultimately arrived
at between the Government and the
leaderg of the agitation. Thank you,
very much, Sir.

SHRI V., GOPALSAMY. Mr. De-
puty Chaiirman, Sir, I am grateful to
you for giving me this opportunity.

Sir, we are not in a jubiliant mood
to discuss this Assam problem and
al-o the Budget of Assam under the
high domes of this Parliament House.
We woulg have been glad if thig dis-
cussion had taken place in the Assem-
bly of Assam, So, let us hope that the
discussion next year would take place
in the Assembly of Assam itself.

Sir, at the outset, 1 would like to
extend my warmest compliments and
congratulations to the Central Gov-
ernment which has shown exemplary
patience and commendable under-
standing of this serious problem of
Assam, Sir, Assam is the gate-way
to the North-Eastern region of the
country. Sir, the entire north-eastern
region is in turmoil, Nagalanq is the
Jatest outburst of the region and the
developments which have taken place
recently in the neighbouring country,
Bangladesh are so alarming and are
alsg a matter of concern to India. The
Generals who were very loyal {5 the
Pakistan Army and who were repat-
riated from Pakistan, they have taken
the reigns of the Bangladesh Army
now, That is the latest development
in Bangladesh. So, the events which
take place in Assam in the north-
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east, are the concern of not only the
people of Assam or the north-east but
they are also the concern of all the
Indians. So the events which take
place in Assam reverberate through-
out the length and breadth of this
country from Agartala to Amritsar
and from Srinagar to Cape Comorin.
Sir, many painful events tock place
in Assam, Though violent activities
were shipped up by some extremist
elements and officers like late Mr.
Parthasarthy, an officer of very supe-
rior capacity and finest quality, were
killed, even then the Central Govern-
ment never lost its balance on this
issue, So, whatever happens in
Assam, the Central Government does
not believe in the barrel of the gun
or in the bayonets of the police. It
has got immense faith in the negotia-
ting table. That is why the negotia-
tions are still going on. Sir, that the
State of Assam is very  backward

cconomically, I agree, It g very
backward and it should be uplifted
from its backwardness. For that I

am glad that the Central Govern-
ment has now decided to set up at
Bongaigaon a petro-chemica] comp-
lex at a cost of Rs, 800 crores, and
also there are proposals under serioug
consideration to start hydel projects
and also jute mills. These things are
heartening to note. Then what are
the bottlenecks in the way of coming
to a final settlement? Mr. Bipinpal
Dag correctly stated that both sides
are willing to come to a final con-
clusion, Then what are the bottle-
necks? It seems, Sir, the agitation
leaders have agreeq to this point that
all those why entered Assam before
1961 should automatically be granted
citizenship and the Government of
India has on its part agreeg to deport
from Assam all those who infiltrated
into the State after 1971. Then, where
is the problem? The dispute remains
on the status of infiltrators who come
to the State between 1961 and 1971,

Sir, 1 fully agree with the appre-
hension of Assamese that they would
be swamped by outsiders economi-
cally and culturally, They may lose
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their ethnic identity. But, at the
same time, we cannot brush aside
another factor, i.e., the genuine fear
of the minorities in the State. The
interests of the minarities should be
protected. On this occasion, I re-
meamber the wordg of great Pandit
Jawaharlal Nehru when he interve-
ned in a debate in the year 1961 on
language riots in Assam when he
stated that some of the Indians have
become refugees in our owp home-
land. These are the words of great
Pandit Jawaharlal Nehru. This prob-
lem is a gignatic human problem,
So, they say, these people shoulg he
deported. But where? Which state
i3 prepared to take them? T ask, can
you send them back to Bangladesh?
We know the provisions of the agree-
ment which was reached between
Mrs. Indira Gandhi and the Ilate
Sheikh Mujibur Rehman, The speci-
fic provision wag that Bangladesh
would not be responsible for those
who were in India before March 25,
1971. Bangladesh woulg not be res-
ronsible for them. But, Sir, petween
1961 and 1971 peopls have fled from
Fiangladesh to India, Hindus in the
" vear 1964 when riots took place in
Bangladesh, several thousand- Hindus,
hundreds and thousands of persons
fled into India f{rom Bangladesh.
What would be their fate? I ask this
question. Can we throw them inio
the Bay of Bengal? So this problem
should be approacheg from p huma-
nitarian angle by the leaders of the
All Assam Students Union and also
All Assam Gana Sangram Parishad.
Sir, anyhow, differencey havs been
narrowed down tp a considrable ex-
tent on the Government side as also
the agitation leaders side. Adamant
attitude would not help, As a cijti-
zen of India. I would like to appeal
to the leaders of the All Assam Stu-
dents Union and also All Assam Gana
Sangram Parishad and also other
groups to give up the rigid approach,
the adamant attitude, because the
Central Government is .rightly will-
ing for a final solution ang also is
very eagerly trying to find a meeting
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ground to solve the differences. It
is high time for the leaders of the
agitation of Assam to solve the
problem, on » negotiating table itself,
v hope both the parties will succeed
in their attempt and 1 hope and wish
the problem of Assam would be set-
tleg and the day will be celebrated
throughout the counitry.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRy P. VENKATASUBBAIAH):
Sir the Resolution and the Budget of
Assam were before this House. This
has been discussed in the Lok Sabha
also. Sir, two hon, Memberg have
made Dbrilliant speeches with regard
to the issues that confront Assam
today. My friend, Shri Bipinpal Das
and Shri Gopalsamy have put the
entire matter in a correct perspec-
I am highly thankful ty; them
for having complimenteq the Gov-
ernment of India and the Prime Min-
ister for the patience the Govern-
ment has shown all these doys to find
an amicable solufion to resolve the
Assam tangle to the satisfaction of
everyone,

Sir, of late, negotiations are being

carried on, Only a few days bhack
it has been postponed for further
discussion and Shri  Gopalsamy

has very succinctly put the éntire
issue before this House, and the mat-
ter had also been raised in the other
House that the Ogposition has not
been taken into confidence. Sir, it is
not correct. The Opposition hag been
taken into confiderice from time to

time., Ags a matter of fact, this Assam
problem is a baby that has been
thrown by the Janata Government

into the lap of this Government, The
Prime Minister, soon after she assum-
ed office immediately called for a
meeting of all the Opposition leaders
and discussed ihi; problem threadbare
and has tried her best to arrive at 5
consensus with regard to identifica-
tion of the problem and alsy identi-
fication of the foreigners, from time
to time the Home Minister hag alsc
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calleg meetings of all the Opposition
leaders and discussed with them the
demands that have been put forward
Union
ang All Assam Gang Sangram Pari-
shad in connection with the steps
that are to be taken to strengthen
the border and also ty see that no
~filtrators come from Bangladesh to
iis country and also the manner in

e which citizenship has to be conferred

and varioug other problems, have
been considered, I am very happy
to announce in the House that many
of those issues that have been raised,
have been solved and the Govern-
ment js taking effective steps to
strengthen the border and to increase

the security forces ... and
6 p.M. tribunals are being set up, As

far as the question of citi-
zenship right is concerned, this is also
being taken up by the Government,

The other matters which have been
mentioned are being very carefully
gone into and on this occasion, I
would like to assure the House that
this problem will be solved and the
character, the culture and the lang-
uage of the people of Assam wil] be
protected. At the same time, the
genuine grievances and demands of
the minorities, both linguistic ang re-
ligious minorities, will always be
kept in mind and this problem will
be settled to the satisfaction of one
and all. May I also assure hon,
Members that at the appropriate
time, the Governmen, would certainly
take into confidence the opposition
leaders and we hope, an amicable
settlement will be found.

As far as the question of economic
development is concerned, a Com-
mittee has been constituted, which is
calleg the Ministers’ Committee, un-
der the Chairmanship of my collea-
gue, Shri Makwana, to go into the
various economic problems of the
North~Fastern Region in general and
Assam in particular. From the Bud-
get presented by my friend, Mr,
Sisodia, it will be seen that conside-
rable attention is being given to the
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development of Assam and ] hope,
this august House will give its ap-
provai for the Resolution a5 well as
the Budget. N

SHRI U, R. KRISHNAN (Tamil
Nadu): Sir, our Minister hag cleverly
evadeq the question about the agree-
ment enterd into betweepn the late
Mujibur Rehman and our Prime Min-
ister. He has not even toucheg this
pomnt whether they are going to
honour it or not.

SHRI P, VENKATASUBBAIAH:
The Neh u-Liaguat Pact, the Indira-
Muyibur Rechman Agreement, interna-
tional commitments, national obliga-
tiong, Constitution, all these things are
being taken into  consideration. I
thought, I should not reiterate these
things. 'These are very much before
the Government when negotiations,
discussions are taking place.

SHR] SAWAISINGH SISODIA: Sir,
1 am very much thankful to both the
hon, Members, Shri Bipinpal Das and
Shri Gopalsamy, who have taken
the trouble not only to support the
Appropriation Bill and the Budget of
Assam, but they have also drawn the
attention of the Government to the
developmental problems of  Assam,
specially, in regard to transport and
power. My friend, Mr. Bipinpal Das
has dwelt at length the position in
regard to transport and power in that
State. 1 can only say at this stage

‘that Assam continues to enjoy the

special category status in the jlloca-
tion of Central assistance, The Gov-
ernment of India has not neglected
the developmental activities of
Assam. But it is que to geographi-
cal and historical reasons and back-
grounqg that the developmental prob-
lems could not be solved earlier,
There are many reasong for this. But
I would like to mention that in this
Budget, Rs. 210 crores have been
provided as Plan outlay for 1981-82.
Out of this, Central assistance ig Rs.
159.10 crores, Therefore, Sir, the
Government of India is giving the
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special assistance which is required
for the development of Assam.

As far as the issue of foreign na-
tionals is concerned, the Government
is very serious and gsincere in finding
4 solution and I hope, the day is not
far off when a suitable solution ac-
ceptable to all concerned will be
tfound and this problem will be sol-
ved.

‘The Assam Appropriation Bill pro-
vides for expenditure for the full
year and Parliament’s approval is re-
quired to validate the expenditure
incurred ynder the Assam Govern-
ment’s Ordinance as also the Presi-
dentia] authorisation for the expen-
diture for the rest of the year. There-
fore, Sir, I would request the House
to accept this Appropriation Bill and
return the Bill,

MR, DEPUTY CHAIRMAN:.: Now,
I will put the Resolution moved by
Giani Zail Singh ty vote. The ques-
tion is:

“That this House approves the
proclamation issued by the Presi-
dent on the 30th June, 1981, under

article 356 of the Constitution, in
relation to the State of Assam,”

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall
now put the motion for the conside-
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ration of the Assam Appropriation
Bill to vote, The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sumg from and out of the Consoli-
dated I'und of the State of Assam
for the services of the financial year
1981-82, as passed by the Lo™
Sabha, be taken into consider
tion,”

FThe motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill,

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula gnd
the Title were added to the Bill,

SHRI SAWA] SINGH SISODIA:
Sir, I move;

“That the Bill be returned”

The question wag put and the mo-
tion was adopted.
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The House then adjourned
at six minutes past six of
the clock ill eleven of the
clock on Wednesday, the
26th August, 1981.



